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You must get up, take my permis-
sion before raising a point. You can-
not get up as you like. No, I will not
allow it. You should take my permis-
sion; otherwise I will not allow yow

(Interruptions)

ot T fam@ e (ErqY):
JUTEAE HERA, § ATTE MTH HIE7
QT @7 § ...
(wragra) |

MR. DEPUTY-SPEAKER: All of
you may please take your seats.

(Interruptions)

MR. DEPUTY-SPEAKER: I re-
quest all of you please to take your
seats.

Hereafter, unless all of them take
their seats, anyhody speaking without
my permission 1n the House, will not
be recorded. Order please,

(Interruptions) **

All of you may please take your
seats. I will not allow you.

Now, only Papers to be Laid on
the Table. Nothing else will go on
record.

(Interruptions) **

12.06 hrs,

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER OIL AND NATURAL
Gas CoMMISSION ACT

" THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): I beg to lay
on the Table a copy of the Oil and
Natural Gas Commission (Amend-
ment) Rules, 1980 (Hindi and English
versions) published in Notification
No. G.S.R. 1139 in Gazette of India
dated the 1st November, 1980, under
sub-section (3) of section 31 of the
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1959. [Placed in Library. See No. LT—
1959, .

[Placed in Library. See No, LT—
1305|801].

NorTIFICATION UNDER MONOpOLIES AND

RESTRICTIVE TRADE PRACTICES ACT,

DRAFT NOTIFICATION TO BE ISSUED

UNDER (MOMpPANIES ACT, NOTIFICATION

UNDErR COMPANIES ACT, AND REpDORTS
oF Law COMMISSION

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): I beg
to lay on the Table:—

(1) A copy of the Monopolies
and Restrictive Trade Practices
Commission (Recruitment of Mem-
bers of staff) Amendment Rules,
1930 (Hindi and English versions)
published in Notification No. G.S.R.
448(E) in Gazette of India dated the
26th July, 1980. under sub-section
(3) of section 67 of the Monopolies
and Restrictive Trade Practices
Act, 1969). [Placed in Library. See
No LT—1308/80]

(2) A copy of Draft Notification
(Hindi and English versions) to be
issued under sub-section (1) of sec-
tion 620 of the Companies Act, 1956
regarding  exemption to Govern-
ment Companies from the applica-
bility of sections 225, 256 and 257
of the Companies Act, 1956, under
sub-section (2) of section 620 of
the said Act. [Placed in Library. See
No. LT--1307/80.]

(3) A copy of the Companies
(Acceptance of Deposits) Fifth
Amendment Rules, 1980 (Hindi and
English versions) published in No-
tification No, G.S.R, 546(E) in Ga-
zette of India dated the 24th Sep-
tember, 1980, under sub-section (3)

**Not recorded.



